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:fntral aoministrattvf^ tribunal
PRINCIPAL. BFNCH, NEW DFI..HT

OA NO,, 1047/2002

"fhis the 5th day of February,. 2003

HON'PL.R SH.. KU1..DIP SINGH., MEMBER (J)

Keshav Kumar
S/o Shri Barsati Lai
R./o N..62/157,. Patrachar Basti.,.
L.ucknow Roady Timarpury
New Delhi-llO 054..

(By Advocate: Sh,. Anuj Narain)

V-srsus

Applleant

..

Un.i.on of India
Throuoh Secretary
Ministry of Information and Broadcasting,
Shastri Bhawan
New Delhi.,

Director General
All India Radio
Akashwan i Bhawan
Parliament Street
New Delhi-1.1.0 001,.

Office of the Chief Engineer (North Zone)
Akashwani and Doordarshan
Shajahan Road.,
New DeIhi-110 Oil.,

Deputy Director (Engineering)
All India Radio and Doordarshan
0-6, Qodown
6, Probin Road (Mall Road)
New Helhi-llO 0.54..

Central Advisory Board
Through its Member Secretary
4th Floor,, Shram Shakti Bhawan
F^'af i Marg,.
New Delhi-.llO 001.,

Labour Oommis.sioner
Ministry of L.abour
Shram shaKti Bhawan
Rafi Marg
New Delhi-Jio 001..

M/s G..T,. Roadways (l..abour Contractor)
CW-'.567San.jay Giant;!hi Transport Nagar..
Del. hi-110042.,

I By Advocate: Sh,. R..P., Aggarwal)

Q„R„Q„e„r„1orali

fy Sh,. Kuldip Singh.^ Member f.7)

r



rn this OA applicant Is claiming regularisation of his

services. Sh. Aggarwal appearing for the respondents states

;hat there is a preliminary objection that the OA is not

maintainable., According to counsel for respondents, applicant

r^laims that he was initially engaged through a Contractor and

the Hon'ble Supreme Court has ruled that abolition of contrad,

labour cannot have jurisdiction of this Tribunal,, Tt has been

,o held by the Hon'ble Apex Court in Steel Authority of Tndi.a
National Union Water Front Workers 200.1 (7) .IT 266..

7 I have considered this contention of the parties., Sincf-

Uie applicant in his OA admits that he was engaged initially

through a Contractor, though the counse], for applicant has

argued that contract entered into by Respondents and

contractor is a sham one.. But in view of the case of Steel of

India's case (supral this court cannot e.nter^in the petition
as the applicant is required to go l^ropriata forum ot
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5., In view of this OA is not maintainable.. OA is accordingly

dismissed..
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f Kut-OTP SThGH )
Member (-7)


